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ORDER 

 Mr. R.K. Mehta, learned counsel appearing for the State Commission 

states that the State Commission does not wish to file any reply. 
 

 Learned counsel for Respondent Nos. 2, 3 and 4 seek four weeks 

time to file reply.  They may file the same on or before 27.05.2016 after 

serving copy on the other side.  Thereafter, rejoinder, may be filed on or 

before 13.06.2016 after serving copy on the other side. 
 

 List the matter on  

 
18.07.2016. 

 
    (I.J. Kapoor)       (Justice Ranjana P. Desai)  
Technical Member        Chairperson  
 ts/dk 


